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COUNCIL OF STATE. 

Mcmday, 28td February, 1931. 

'1'le, Cea:miill metia the Connell Chamber of tile Counoil' HoWIe at ~i1 
~ the Clook, the Honoan.bJe the Presid$nt in the Chair. 

The Honourable Khan Bahadur Nawab Sir Muhammad MuzammiL-uIIah 
Khan, KC.LE .• O.B.E. (United ProvinceII: Nominated Non-OiJieial). 

The Honourable Major-General John Wallace Dick Megaw, C.I.E., M.B~f 
K.H.P., I.M.S. (Director-General, Indian Medical Service). 

QUESTION AND ANSWER. 

TOTAL EXPENDITURE ON 'l'HE CONSTRUCTION 011' NEw Dm.m, ETC. 

57. THE HONOUltA.BLE MR. SATYENDRt CRANDRA GHOSB 
MOULIK: Will Govemm£Dt be pleased to state : 

(1) tbe total amount sre1lt up fo date in building and laying out the 
several public buildings and roads in New Delhi inc1ndinS the 
Viceroy's House, and its gardens; 

(2) the total amount paid to Sir Edwin Latyt'I». one of the cODSUltiq 
arohitects, in connexion with the .bove ; 

(3) the total amount paid to Sir Herbel"t Baker, the ether OODII8ItiD~ 
architect ; 

(4:) the &mount spent in building the War Memoria.l Aroh ! 

TIm HONOURULE Snt JOSEPH BHO'RE: (1) The t<nal amount spent 
up to the end of Deoember, 19BO on the construction of New Delhi inoluding 
buildings, roads and servioes is Re. 14,50,00,000 (fourteen and a haH crores 
of rupees). 

(2) and (3). The total amount paid to the joint aooount of Sir Edwin 
Lutyens and Sir Herbert Baker up to December, 1930 is Re. 391 Iakhs. 

(4) Rupees six Jakhs. • 

RESOLUTION BE SEQUESTRATION OF THE PROPEltTIES OF 
PASSIVE RESISTERS. 

TBB HeNOlJRABl,1!I Mll. K. V. RIINOASWAMY AYYANGAB (d.IadnIa': 
Non-Muhammadan): &, ",L~ I t..ablf'ld this Resolution,· nolxtwiy ever 
thought that direct negotiations would be carried on between Mahatma 

• "This Council leCOlDDl8nds t.o the Govemor General in Counoil ttl, direct the pa~illg 
up in full of damages in cases wlltIre tUe properties of passive resiste1'8 have heensequestEred 
before the promulgatioll oi Ordinance IX of 1't30 empowering Government to oclluF7 
............ ot~ aflJeleumt ~ tIIeir pt"Op!litilM ... • . 

( 123 ) 4 



124 COUNOIL OF BTITE. [28B.l) FQ. 1981. 

[Mr. K. V. Rangaswllomy Ayyangar.] 
Gandhi and His Excellency Lord Irwin. Now, Sir, nobody wants th~ ady-en. 
titious aid of our Council passing this Resolution. Now that there 18 direct 
talk on all subjects, my modest Resolution is below the mark. I therefore 
beg to withdraw this Resolution of mine. 

RESOLUTION BE AMALGAMATION _OF CERTAIN DISTRJaI'S OF 
THE UNITED PROVINCES AND BENGAL WITH THE PROVINCE 
OF BIHAR. 
THE HONOURAlILE MR. ABU ABDULLAH SAIYID HUSSAIN IMAM 

(Bihar and Orissa: Muhaminadan): Sir, I wish to move the following Reso· 
lution: 

II That this Council recommends to the Governor General in Counoil to appoint & 
Boundaries Commi88ion to consider the question of an amalgamation of the permanently. 
I/IiIttled districts of the United Provinces and the distriots of Bengal on the border of Bihar 
with the province of Bihar." 

In moving this Resolution I wish to quote an authority which is very much 
respected by the House as well as by the Government: 

., The existing provincial boundaries in more than one case embrace an;as and peoples 
of no natural affinity, and sometimes separate those who might under a dtfferent scheme 
be more naturally united. There is a considerable body of opinion in India which calls 
for some readjustment of boundaries and redistribution of areas, and we entirely share 
the views of those who think that the present arrangement is Jlot altogether satisfactory ... 

That is the considered opinion of the Simon Commission, and as Buch I hope 
it will receive the due weight that it deserves. The question of Bihar is 
ra.thera peculiar one. Being actuated by the equity and justice of the demands 
of the Oriyas for a separation, they, like improvident people. did not think of 
their own position. We consented to the separation of Orissa without 
imposing any conditions preliminary to its separation. We were so backward 
and improvident that we did not make any representation before the Simon 
CommiBBion or the Government of India that we should have some slice from 
the other fat provinces. The province of Bihar has got about 21 districts out 
of whioh six are to be taken away and we will have only 15 districts rem.Jnjng. 
More than a fifth of our area and about the same fraotion in population will 
go out of us. At the present moment Bihar has got the unique distinction 01 
having the lowest income per person of any province in India. Our inJom~ 
is about Rs. 1·8·0 per head of the population. If you take a large slice out of 
Bihar, I do not think it will be possible to run the Government. There 
are certain expenses at the centre which cannot be reduced with the reduc. 
tion in the size of the province. The expenses of the Governor, the expenses 
of the Council. the expenses of the Secretariat, of the High Court and of the 
University-all the~e are quite irrespective of the size of the province. They 
will have to go -n III the same way as in former times. On our one side wa 
have got the United Provinoes with its 48 districts against oUr 15. The whole 
of the United Provinoes is not permanently settled. Only three or four dis. 
triots on the border of Bihar are permanently settled. It is to unify the con. 
ditions of those districts that I wish to draw the attention of the House and 
of the Government that these might be amalgamated with Bihar. I do not 
wish to bind Government to any definite line of aotion. My only point in 
bringing forward this Resolution is to draw the attention of the Govprnment 
to the case of Bihar so that its case may not go by default. Well, in looking 
tow.rds BengalI am rather afra.id, because it is the province of the Leadero 
of tbe ijouse and I am ~4. SOlQestringel).t test. will be a~~ ~ it. 



A~ALGAKATION or u. P. & BENGAL inSTruOTS WITH PROVINOE OF BmAR. tItS 
But my poaching, as I may call it, is very slight. I wish to annex not even 
whole districts but only sub-divisions and thanas which are on the border 
of Bihar and which are coal-producing. About four-fifthil of the coal is 
prQduced in the province of Bihar and one-fifth in the adjacent Bengal 
districts. The conditions in those tracts are exactly similar to those prl vail-
ing in the Bihar coalfields a~d it is those trac~ whic.h I ~h to a~tach to ~ur 
province. That is why I d!d not as~ f?r an l?defi~lt~ shce. I Simply deSJl'6 
to leave it to the Boundaries CommlssJon to mqUIre mto the matter to finet 
out if there are any Bengal districts having an affinity with Bihar, and if so 
to attach them. to Bihar .. My wish is to make the position of Bihar easier, for 
we were improvident enough not to demand an enormous amount in exchange 
for the dismemberment of one of our members. For that reason I wish to 
bring this matter to the notice of Government so that in whatever way they 
think proper they may adjust this glaring injustice. 

With these words, Sir, I move the Ruolution. 

THE HONOURABLE Sm BROJENnRA MITTER (Law Member): Sir, 
J congratulate the Honourahle Member on t·he tfmpemte !'pjnt in which he 
has moved hiS Resolution and which was not una.ccompanied by a certain 
amonnt of modesty. SIr, one cltn appreClatf' the provincial patriotiRm whioh 
prompts a Member from one province to desire tha.t a Rhce shr.l1ld he taken 
from thiR province and another I';hce from that province t.o be addpd on to hiR 
own province. One can appreciate thltt. But there are certain difficulties as 
there are cprtain definite principl, s on whICh we have to proceed. \\ Itbout 
entering mto the merit" ot the partiCUlar claim made by the HonourabJe 
Member, I Rhall tltke a few minutes or the time of thfl HOll.'!e in enunciating 
what those principles are which mURt guide our action. Sir, it is not denied 
that re-adjustment of boundaries is sometImes necessary, and indeed it was for 
meeting such a neceRsity that a ReCIiJOn was incorporated in the Government of 
India Act. Under section 60 of the Government of India Act the Go vel'll or 
Genpral in Council may alter the boundarips of provinces. Now Sir, what is 
the principle upon which the Government of India may take action! I shaIl 
refer Honourf\.blp- Memhers to the R.eport of the Joint Select Committee of 
Parliament which considered the Government of India BiH. They reported 
. as follows : 

.. They do not think that allY change in the boundaries of a province should be made 
:without due consideration of the views of the Legislative Council of the province'" 

The Government of India attach great importltnce to the conditions impJied 
in this. They are, first, that there must be a genume and forcible public 
·opinion in favour 'of a particular change, and, !1econdly, that that expression 
of opinion JD favour of 8. change must be in the loca.l Legislative Council. Sir, 
in the present instance there are three J..egi<glative Councils involved, the 
Lep;islative Council of Bihar, and the Legislative CouncIls ot Bengal and of 
the United Provinces. Now, up to date we hltve no evidence whatsoever 
either that the Legislative Council of Bihar wants these slices from neigllbour-
ing provinres or that the Legislative Councils of BE'ngal and of the United 
Provinces are willing to surrender any portion of their resppctive provinces. 
Therefore, one of the conditions preced~nt t.o the Govcrnment tllkmg action, 
·namf'ly, the expression of strong local opinion, is wanting in this case. That, 
Sir; isth", first objection to my a~cceptance of the R~sollltion. 

. - The second ground to wnich I draw the attention of the HoWIe is based 
upon the obeervatiol'.8 of t.he Statutor.v Commission on this subje ot. Tbtl 
~tatutory Commission in dealing with provincial ~ibutiQn indJca.tecl 

• ... & • 



[28a lro.·l98i. 
[Sir BrojHIdra }fitt.£r.] 

the tests wili('h should be appli('d. They djE!cusscd racial teste, Lnguistic 
tests, et.hnologiealllnd various other t.ests, and they bummed up in this way : 

•• Most important of all perhaps, for practical purposes, is the largest possible measure 
Of general agreement on the changes proposed, both on the Bide of the area that is gaining 
IIIId on the Bide of the area that is losing territory." 

~f we apply that tegt w th(' present ca.qe, there is a. total absence of IJ.ny agree. 
mt"nt on the pan of 'Bihar, Bengal and the Unit.Pd Provinces. So, judged 
by that test, tne Resolution ought to fail. It is prematnl't'. I am not going 
into the m~rits, hut in the absence of such an agreement this House ought 
not to Q(l('.ept the Resolution. That is my Rubmission. Sir, there is yet a 
thU"d point to which I wish to draw the attention of the House. The Govern-
ment {,f India, when they sent their deFpatch on the constitutional reforms, 
eonsidE'red the question of pl'oviIl!lial boundarifls very carefully, and the 
conclus:on t.o which they clime !s to be found in the dE'IlIpatch of the Govern-
meni. of India at page 17. After discUE!l'Iing the matter the Government said: 

.. Other possible re.adjustments ..•.•.•.•. " 

ThE-y are excluding the cases of Sind and lliisSR.. They said : 
•• Other possible re-adjustments of provincial boundaries should in our view 

ltend over oatil opinion bas more clearly expressed itself. It would be for the new admi-
DiatratiODS themeel_ lio take upBUch cases as they ariBe." 

Sir, the Important and inslSt£nt calliE'S Bre thnse of Sind and Orissa, and 
everybody recognises tha.t t.hese two matter~ should he tllk('n up imDl('diately. 
As n'gard~ other re.adjustment!:! they arE' not lDRist~nt. public opimon has not 
erystRllised on lIuch other re-adjustmcnts and there is ahsence of a.grooment. 
Baving regard to all theSfl crr('umstancea I submit that this R.esolution is pre-
mature, although it Dl.'1y be justified by pl"ovinciaJ patriotism. I hope after 
this explanation the Honourable Mover will not press his ReRollltioB to 
aTOtE'. 

THE HONOURABLE MB. BtJOY KUMAR BASU (&ngal: Nomin8lt.Pd 
Non.Official): Sir. I plead guilty to thE' l'hlLl'gt' laid by the Honourable t.he 
Law lJE'mberat the door of the Honourahle Mover, that. is provincial patriot-
Ism. I would neVer have thought of intervening in this debate unJess I found 
thAt. in the last sentence of the Rel'lolution the Honoura.ble Mover wanf.{'d some 
districts from Benga.l on the horder of Bihar to be amalgamated wit.h the pro-
vince of Bihar. Sir, 88 the Honourable the Law Member said, there are certain 
basic priooiples on which these Te-adjustments are mllde. Be ment·ioned 
linguistic and racial or ethnological ~ 8 which do not {xist in this case. 
There could have beell some justification for this Rrosolution mov.ed by my 
lI?uoura.ble friend even if there wel!e some geogra.phicaJ bases to make tm. dis-
tribution. We have never heal"ci yet of rediRtribution of prOvillces on the 
basis of land tenure. Supposing la.nd tenure in Bengal corresponded with tlle 
land tenure of, say, Bombay or the Malabar Coast, would it be seriously sug-
gested that portions of the Malabar Coast or Bombay should be tacked 011 to 
:bengal! There never had been, so far lIB I can see, any basis of land tenure 
taken to make any redistribution of the provinces. Then, Sir, thereis another 
matter which my friend the Honourable Kover admitted, namely, tha.t· BihaI: 
was a backward province, and tha.t Bihar was an impoverished province. 
Is it likely that the inhabitants of more flOUrishing provinces like ·the United 
Provinces or Bengal would ever agI"f. e to go and attach thEmselves to an im-
ptWerished and backward province of their own accord! If, on the other 
1Iuad, Sir, a plebiJKlM is taken,.y, in the district of Bhagalpur , 'Where there 



Alltd.GdM'lfM or u. P. &: BlrimwL l)I!ltiIuotfJ 'WITH PROVIKC~ OF BiltAa. i1t 
aYe iii latge mlJnber of Benga,lee'&; 1IlC:$t of tlleDl do:i!bft!ited BengaJeee-if & 
ple'biseite is taken t am sbnoat I!IU!e that the cettt, 'fIet cent. Ben·galee O'pidMsri 
will he. that they wifl ~fer to llOIDf' tlaek to BeRga!. TIrey do not wa!lt to 

-be tlrert!. Moreo.e'l', Sir, I say thls 1Vithoat fear of contradiction tbat tIbere is 
a. g1'01ri!lg anti-Bengalee fueling in the prerrince of 1Jihar 1Vhich certainly l1he 
BengMees resent; and now to 'attempt to ta:ke a ..... y a further .lice of ~eDgal 
amd to' attach it to Biliar is to say the least, Sir, an inju~ioe 1Vhich I do not 
think this House willalldW to be perpetrated. 

Talking a.beut the poverty of BihK, if I may point oWi, Sir, it is of their 
O'WD. seeking. Look at the minerad. wealth that that province pOi!seSBes. All 
the minerals &lld minel'8ll industries are exploited, if ;[ may say ·so, by outsiders. 
Why cannot the people of the province g~ t()gether and work th'se mineral 
industmes! E\IIell if they cannot do so, Sir, they C&D crerta.inly in the provia-
cial LagisIa.twe get a Bill to tax 1lhese mineral industries, milling iDdustriet!!, 
aga.in&t those people, those outsiders, who ·have JilO registereG. (Jftice in t11e pro-
vince. Then again, Sir, it is a matter of common kBowledge that Bihar POB-
sel!8ea a large number of very wealthy zemindars. If they are patriotic enough, 
&8. my friend the Honoura.ble Mover is, if they w.()uld submit their agriou.1~aJ 
income to be taxed for the purposes of income-tax, I am almost sure that my 
Honourable friend wou.d not have to lrok either to the United. Provinces 
or to BengBrI for financial assjl'tanre to his prf.)vince. Then, there is another 
matter whioh my Honourable friend the Mover had tnt'ntioned, that is, about 
t.bt-eoalfields. . On hJll own oomission, he· F.lays that his province h·as t;tot. 
tonr·flfths ·of the whole number ot coalfields. We, poor fello~, have only 
one-filth and he wants 1.0 deprive WI of t·hat, Next tlme most likely he WIll 
bring in another Rellolutioo by which some portIOns of the jutE'-growJlJg dis-
triets .Cj)l' Pf'rhap<l the wh.$le of the- jut.e-gl"owiJlp;djl'tricts mIght go Ollt.) 
Bibar ; ot.herwisp. it w'.Jl he an impovfr~hed province 8ga .• n!l Th(:y want 
fiG be the mest fiour.ishing Fl'ovince of the whole of India. By all meallB let 
them be. Ii they have the l'ight to do EO and t:b.e cner~ to do 80~ I do not 
grudgc .it. Lt-t them m- the richeot province in the land. Nob(Jdy wiil be 
more pleBlS€d than I !\ball be if Bibar becomea one of the r.ichest. FoviIlCf's. 
But then, Sir, _by punish tbd other prQviDCed t.o make Biha.r richer f 

Tn H-oNOmwlUII NAWAa Sm MUHAMMAD MUZAMlUL-ULLAH 
KHAN ·ttTJlJ.tJed. &ovmct'8: Nominated Non-Ofticml): Sir, wb.iJe ,humbly 
associatJDg my~lf with the Hon{lurB;ble MEmber {In my right, I wib submit 
only a word here and ~&y that we the ~ople of the United Provinces cQnsider 
our Biharl brethren as our friends and so I say, Sir, "Save us from our friendsl" . 

Tm: HONOUR.4.lILE RA.J.4. 8m RAMPAL SINGH (United Provinces 
Centrai: Non-MuhammadaD}: Sir, the qae&tion rUled by my Honourable 
friend has been fully dealt with by the Honourable the Leader and the r~pre­
scntatlve of the proviooeof ~al and it is not for me to go into detailtt. 
But, Sir, I mURt oppose the Resolution on the gJ:ound that nosDch demand has 
bt-aa made irom the district!1 mentIoned in ~ lteRolution. If those dist.ricts 
of. the United ProlVinces 8r~ going to be amalgamated with the province Of 
Bihar aceordi~ to llis.reRROIlR, it will be better for the Bihar province to come 
and join tbe Unltt-d l'xovinces. inst.cad of a portion of the Uniled ftOVlbO'e!l 
j¢nin« $lJe BiBar provillce. We W!Jl bp. very glnd to give that pro\'incp some 
relief and thereby they may make their pOPit.on better. I oppose tDe !tcsoltt-
t~on, Sir. Especlally!n these days of gr( at econ(JmlC dE' pr.,8sion, it is not 
proper tIlat a province should pemaift onI.v \rith 16 c1iBtricfJil but it ahould be a 
bigger province, so that the expen~es of th~ GoverLtnent ~t"-...... 



bs 
TuB HONOUBABLB MR. ABU ABDULLAH SAIYID HUSSAIN IMAM : 

S.ir, in rising to reply to thE' debate, I must say that the HonourabJe the Law 
Member has dealt very lightly with it. ; I was upecting more :>trinf[('nt <'n-
ticisms, but that has been made up by the ex-Mayor of Calcutta. The djm· 
cultleB of the Government, 11.8 poin+..ed out ny the HonourabJe the l.eader of 
the Rouse, are quite evident and thORe have to be overcome. Th('refore, 
I am not going to pl·e88 this ReSOlUtion, but I WJsh simply to ERy a fE'w words 
in reply to the points that hll.ve been brought out inthe debatE'. As rfgards 
the Government's pojnt~, I am not gOlI~g to deal v.ith thrUl, bf:'caufe there 
are evident1y insurmountable difficu1tles in th ... present circumstances and J 
thInk, if we can bring force behmd our demand and have sanction, we wiil, 
as usual with the Government, (laITY more wei~ht. There is all IDscription on 
the Secretanat bUildings-thn.t liberty is not to be given: it is to be worked 
fOf. As regard!! my Honourable triend trom BE'I1gai, the nominated Mtmber, 
J shouJd like to say that he has l:lUggeated a very good way ot making up our 
defiCJt, that we shouid tax our provinCIal produce. If we tax CO&!. I think we 
could make the whole of India stand still and all the industries of India would 
be at a stand-still. Because Bihar does not in any way wish to bring trouble 
to India, it is being sacrificed. Lt is not JusGjce that has got any weight with 
the House or thE' Government; it is alwaYll the sanction behInd the demand 
that cames weight. As l"egards the coaJ trade, well, Benga.i haR got the mono· 
poly of the jute trade not only in IndIa but practica.t.ly m the world. With 
the exception of Dundee and other places in Scotland where there are jute 
factories, you control the jure production ot the whole world. And stilI you 
are not content-you want a sHee of coal as well. ThE' Honourable Member 
referred to the question of Bengalees who are s~i!1 living in Bihar, and said 
that they ~ould like to be tacked on to Bengal. I may say for the information 
of the ex-M'a.yor of Calcutta tha.t in t.he city of Calcutta itself there are more 
people from my district of Gaya living than people ok any other district. l\ ith· 
In a few days yon will find in the report of the Census that the language 
Dpoken 1D the parts that I was referring to 1'" not Bengalee but Biharee, Hindi 
or Urdu; Biharee is the language that is spoken in the coalhelda. There 
are many arguments that cou.d be urged in favour of my Resolution, but I 
dilt not want to bring tht'm all because I knew that there would be difficulties 
in the way of the Government. I therefore confined myseH to the question of 
size in justification of my claims. I find, Sir, thll.t Justice cannot M done to 
my province merely on account of the fact that there are legs.! difficulties in 

,the wa.~'. 
With these words, I wish to withdraw the Resolution.. 
The Resolution ~!l.s, by leave of the Council, wit.hdrawn. 

STATEMENT OF BUSINESS. 

. Tn:Jll HONOURABLE Sm. BR~DRA MI'r.rER (Leader of the Rouse) : 
Sir, in addition to the Government business ItJready announced by me for 
Thursday, the 26th February. I ha"e to announce that motions will be made 
on that date for the oonsideration a.nd pB.'l8.ing of the Bill to pronde for thtl 
f08tt"rin~ and development of t·he gold thread indust.ry in, Brit.ish Inm!J. and 
the Bill to pto-ride for the modifioation of certain unport duties relating to the 
fostering and development of the steel industry in India. These Bill" were 
laid on the table of the Council on Saturda.y la.st. 

The Council then adjourned till Eleven of the Clock on Tuesday, the 
~th February, 19!1. .. _ 


